
-: oQ.:*y'') -^.r<'
SL No""""'""""

3'. S(se<a64
GD1

f,--s
)\
J{

aut<

*

TA

Before the National Green Tribunal,
Eastern Zone Bench, Finance Centre,

3'd Floor, New Town, Kolkata
Original Application No. 133/ 20231 EZ.

In the matter of :

Serajul Islam & Anr.

.,. Applicants
-Versus-

The State of West Bengal &
Ors.

... Respo4dents

Supplementarv Affidavit-cum-Exception of the

t
;
o

SK. NAZRUL ISIAII
r\roa Koikate

Rogn.No.447l19
Expiry 0a{o
15.09.2024

I, Budishal Soren, son of Ramjatan Soren, aged about 40
years, by faith - Santhal, by occupation - Cuitivation,
residing at Village - Chandannagar, Post Office - Horioke,
Police Station - Na,lhati, District - Birbhum, Pin - 731243,
do hereby solemnly affirm and state as follows :-

8u"lt"'L
1 6 ttAY 2014

*

Respondent No.17 to the Committee Report filed by the
West Bengal Pollution Control Board,

1. That I am the Respondent No. 17 of the instant
original application which has been filed before this Hon'ble
Tribunal and I am conversant with the facts and
circumstances of the present case and I am competent to

swear this Affidavit.

tlrE
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2. That a copy of the committee report verified by one

Subrata Ghosh, the Officer-on-Special Duty (OSD), West

Bengal Pollution Control Board filed on behalf of the West

Bengal Pollution Control Board was served upon my

Advocate-on-Record. I have gone through the same and
have understood the contents and purport thereof.

At the very outset this deponent denies and disputes.
each and every statements and/or averments which are

contrary to the records.

'It is submitted that in course of inspection this
eponent was not called upon to attend at the time of joint
spection which was allegedly conducted on 17th
vember, 2023 to enable the deponent being one of the

espondents to identify the lands which belongs to him.
This deponent is the owner in respect of 27 Decimals of
land, at Dag No. 714, he is also having 1 Acre and 1

Decimal of land and in Dag No. 715 and 3 Decimals in Dag

No. 716, tota,l lands measuring about 1 Acre 3 Decimals at
Mouja Madna, J.L. No. 11, Khatian No. 346, P.S. and
A.D.S.R. - Nalhati, Sub-Division - Rampurhat, District -

Birbhum, the said lands are classified as "Dhani Awal in the
settlement records. The aforesaid lalds which are being
owned and occupied by this respondent is free from any
quarry activities which would be evident upon inspection
after proper identification of the aforesaid lands which
belongs to this deponent. To ascertain the actual
measurement and to verify the extent of lands, which are

involved in quarry activities this deponent appointed one

registered Surveyor, to Survey and prepare a site plan to
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Arao Kolkata

ExPirY
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that effect the surveyor have relayed and took measurement
of the land which belongs to the deponent and prepared a
site plan. That from the site plan /sketch map drawn by the

said registered Surveyor who have caused relay and
prepared a site plan in consonance with the settlement map
it is apparent that the aforesaid plots of land which belongs

to this deponent are free from any quarry activities.

The copies of the site .plan is annexed hereto and
marked as Annexure "R-2".

o T

3. This deponent states and submits that the Dag No.

715 consists of a vast stretch of land measuring about 302

Decimal. That from the report it is not clear as to, who are

the persons responsible for carrying of quarry activities, as

such the allegations levelled against this deponent being the

respondent no. 17 is unfounded and untenable in law.

SK. NAZRUT I$[.,,AM
Area Kolkata

4 This deponent states and submits that in the

Regn.No.44Zi9 time, this deponent received a notice dated 22nd April,
issued by the Sub-Divisional Officer, Rampurhat,

strict Birbhum wherein it was informed that "In

above order passed dated 16.02.2024 in OA No.1 reference to

133 / 2O22/EZ by the Hon'ble National Green Tribunal,
East€rn Zone Branch, Kolkata and in pursuance to the

Memo No. 1736/1(7)/DL & LRo /B/2024 dated 19.04.2024

by the District Magistrate, Birbhum, a hearing has been

scheduled to be held on 26.04.2024 at 11-30 a.m. in the

office chamber of the Sub-Divisional OfIicer, Rampurhat,
District : Birbhum". It was also informed that in the event

fi
) Expiry oa{e

15.09.2024
4
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SK, NAZRUT ISLAM
Area Kolkata

Regn.No. 447l19
Expiry Oate

) 15.09.2024

*

J

none appears in terms of the said notice legal action wili be

taken against him.

,The copy of the said notice is annexed herewith and
marked as "R-3".

5. That this deponent states and submits that in
persuant to the said notice this deponent appeared before

the Sub-Divisional Officer, Rampurhat, District : Birbhum.
That the claimants / petitioners, Serajul Islam and another
were not present at the time of hearing and most

surprisingly the petitioners Serajul Islam and another were

not informed about the hearing. It is submitted that as this
deponent is no way involved in any quarry/ mining
activities, that in terms of the advice/ instructions of the
Sub-Divisional Oflicer have submitted an affidavit duly
sworn in before the Sub-Divisional Officer, wherein this
deponent have declared and stated on oath that this
deponent is in no way associated with the alleged quarry /
mining activities and the said lands are vacant lands.

The copy of the said affidavit is annexed herewith
marked as "R-4".

6. This deponent states and submits that though this
deponent is in no way responsible for carrying out quarry
activities and has been unnecessarily impleaded in the

instant proceedings, in view of the fact that the land which
is being owned and occupied by the deponents and he

refused to sell and part with the land which is being owned

and occupied by the deponent to the applicant and his

)
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agents. In view of refusal to part with the possession of the

aforesaid property to the applicant, the applicant impleaded

this deponent with an intention to cause harassment.

7. It is submitted that the original application is filed by

the applicant with a vested interest in as much as this
deponent has been unnecessarily impleaded as party
respondent and this deponent is in no way responsible for
carrying out the quarry activities as alleged in the original
application and the interim application filed before this
Hon'ble Tribunal.

8. That the statements made in paragraphs Nos. I to 6
are true to my knowledge and those made in paragraphs No.

7 are,my respectful submission before this Hon'ble Tribunal.

fuuzltb'L 
g"'-*t- z"'

DEPONENT

Prepared in my office and
Identified by me

SoiemaLY Affirmed and

.,4t rf,.--J" SJ;,,''
cPc, u/s 297 (c)
Declarcd before me \,39

Advocate
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GO\rii IiNMlrN'I'OF WESI BIrNCAL
OFFICE OF ]-HE SUB-DIVISIONAL OFFICER

IIANIPUITHAl' * BIRBTIUN4
L- nrail lD: - sclmrpht4qrnail.com

(l \l sF(-'l-l()N)

NO]'ICE
Iltef:- t).A No. 133/20231:Z of the IIon'blc N(i I'l

:r4(s)/Jivl t)a ted: 22,/ 0-ll 2021

l. llopi $li, S/O S.rinul lslanr, at Vill. & PO. Ilktlala, 15, Rampurh.rt, Dist. Birtrhurn.
L i\lustak SK, S,/O l-ak,Flakinr SK, at Vill. Naihati \,ltxrtlalpara, PS. Nalhati, [)ist. Birbhurn.
3. ['askel ]lasda. S/O Bcnjanrin Hastla, at \/ill. C-hilinrpur, PO. Banior, PS. Nalhatr, [)ist

lJirbhunr.

J. Joscph I lastia, S/O Matilal l-lasda, at l-akhnarnara, Po. Horioka, 15. Nalhati, Dist. Birbhunr.
5. Buclishal Sorcn, S/O Ramjatail Soren, at Chandannagar, PO. Horioka, IlS. Nalhati, Dist

Birbhunr.

Itt rr:li:rt'r'rct' ttr tht' l[:xrt't,ortlr'r |;11;51'r'1 rlirlr'(l ()r'l 16.()2.202;l irr C).A No. 11j1202.1/[Z lrt'thc
I lrrrr'irlr' \,ttit'n.il tirccn I ritrttual t'astcrn Zore llrancli, Kolkata ancl irt Pursuartcc to thr r.lrL,m() no.
l:31,i I (7)l DL& l.R() {B / 2tl2l tlatcrl on 

.l!1.01.202{ 
bv thc Distr.ict lv{agisrrirtc, Birbhurn, a lrcaring

has [rt'cn sr:hecl uk't'l to lrt'hcld on 26.04.2024 at 11:30 anr. in the office chanrber rrf the untlersil}rcd.
Yo11 nls herebv tlirected to to appear in thc Ircaring on above mentionl'd rlate & timc, otherrvisr:

It'gal actir.lrt rvill lrc takcn;rgainst vou. I,

\

Itlcnrtr No:- Llq @ /8/)Nl
Copv forwardedfor information to:-

l. Thc. Dish'ict Magistr;rtc, Birbhum.
2. -l1tt Suprlirltondent of Policc, Birbhum

€l l. 'lhr'SI)PO, Ritrupulirrt, 11,ith requcsr to itttcnd tlrc hcariug.
1 l.116l)1.&l-RO, Ilrrmpullrat, n,itlr requcst trr alttrtrtl the healing

._ b. 'l.he llDO, Nalhtrti-1, it,ith lequesr t() attcrl(l thc hearing.

Sub-Diviiirr\rar6if icer
llarnpurhat, Birbhunr

Date* a2/01/2024

lhc lll.&l.t{O Nalhati-l lJkrek, to .rttan(l th,.' hcarin 6 rtrrrl sr:rvc the uotji't's

rtpttrt t lrc itbovepcrsrilrs art t tl .

IUS nd the hcarirg.
sK. lsi-AM *

Aroa Kolkata
Regn.No. 447l19

ith rcr rr
NAZRUL

Expiry Date
15.09.2024

).)

o,
|-
.i

Sub-l)ivi{idnal Off iicr
Rampurhat :: Ilirbhu rtr
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Government Of West Bengal
Office of the Block Land & Land Reforms Officer

Nalhati-l,Birbhum.
Memo no,rlzl / BL&LRO, Na lhati-1, Birbh um/2024 Dated z_g /0q/2_1

To

The Officer-in-Charge

Nalhati Police station

Nalhati, Birbhum.

Sub:- Request to stop illegal mining of plot no 715 area 3.02 acrs. of Mouza- Madna Jl no. 11.

near Laksh narama r village.
Ref-: Memo no. 214(5)/JM dated 22/04/2024.

Sir,

With reference to the above noted subiect ,this to inform you that you are requested to
stop illegal mining over plot no. 775 area 3.02 acrs. of Mouza- Madna .il no. 11 near
Lakshnamaravilage.

This is for favour of your kind your kind information and takinf n/a.

Y
Block Land & Land Refor o

l-1
#i.",.

#.'-Jhtlil'El'b"
t'.:'.','a-ri. u-: r'-- "'
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DISTRICT - BIRBHUM

AFFIDAVIT

I, Budishal Soren, solr of Ramjatan Soren, aged about 4O

years, by faith.- Salthal, by occupation - Cultivation, residing at
Village - Chandannagar, Post OfIice - Horioke, Police Station -
Nathati, District : Birbhum, hn - 7g1243, do hereby solemnly

a.ffirm and state as follows:-
g
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That I have been impleaded as respondent No. 17 in the

originat application being OA No. 133/2023/EZ fiIed before

tlre National Green llibunal, Eastern ?.one, Bench at Kolkata

(Serajul Islarn & Anr. -versus- The State of West Bengal &

Ors.)

That in the said original application it was alleged that wide

spread illegal mining activities, (Stone Quarring) is going on

at several plots of lands at Mouza - Madna, Police Station -

Nalhati, District : Birbhum. It was further alleged that the

private respondents, including this deponent and other

persons are involved in such quarry activities.

That this deponent appeared before the Hon'ble National

Green Tribunal and have filed the "ffidavit-in-opposition,
categorically stating that this deponent is tJle owner in
respect of 1 acre 1 decimals of land pertaining to Dag No. 715

and 3 decimals of land at Dag No. 714 and 27 decimals at

Dag No. 7L6 at Mouza - Madna which this deponent have

acquired by 2 (two) Deed of Conveyances and was / is not

involved in any mining activities as alleged and tlle same cErn

be veriEed by spot verification. It was categorically stated that
Dag No. 715 is a vast stretch of land measuring about 302

decimals.

That the Hon'ble Tribunal was pleased to constitute a
committee and direct t],e said committee to visit the site and

submit a report with regard to the allegations.made in the

prignal application. The Hon'ble Tribunal was further pleased

to hold that there is evidence of illegal extraction beyond the
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SK NATRUL ISUM
Arei (olkata

Rogn.l';c, r47lt9
Expit-! 0ato
15.09.2024
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wE9I
plots cited in the original application and the District

Administration may fix responsibility, to ascertain the

quantum of rock extracted illegally and es'imate the etnount

of revenue loss.

That in course of inspection this deponent was not called

upon, to attend at the time of joint inspection, which was

conducted on lTth November, 2O23 to enable this deponent

being one of the respondent in the original application to

identity the lands which belongs to him. This deponent is the

owner in respect of 27 decimals of trand in Dag No. 714 and

have 1 acre, I decimals in Dag No. 715 and 3 decimals in

Dag No. 7L6 at Mouza - Madna, J.L. No. 11, Khatian No. 346,

Police Station and ADSR - Nalhati, Sub-Division

Rampurhat, District : Birbhum. The said lands are classilied

as "Dhani Awaf in t]le settlement records. Ttre said lands are

situated beside the other agriculhrral lands and tlre said land

not within the Mining / Stone area and the rame is rttU
vacant aad ttre rame la rltuated far away from the
prGleut Mtatag actlvltles. The aforesaid lands which are

being owned and occupied by this deponent is free from any

quarry activities.

That tJlis deponent is in no way responsible for carrying out

quarry activities and the lands which belong to this deponent

is in no way involved in quarry activities.

that the statements made in paragraphs 1 to 6 are'true to
my lorowledge.
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DISTRICT. BIRBIIT'M

AFFIDAVIT

$

ul.JosephHansda,sonoflateMotilalHansdaagedabout3Tyears,by
" fuith - danttrat, by occupation - Cultivation, residing at Village -

Lakshnamara, post office - Horioke, police Station - Nalhati, District :

Birbhum. Ptn'731243, do hereby solemnly affrrm and state as follows :-

H 1. ThatlhavebeenimpleadedasrespondentNo' 16 intheoriginal
aoolication beine oA No. 133/2023lEZ filed before the National Green

i i'iU*uf, Eastei Zone Bench at Kolkata (Serajul Islam & Anr. -versus- The

State of West Bengal & Ors.)
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2.That in the said original application it was alleged that wide spread illegal
mining activities, (Stone Quarring) is going on at several plots of lands at
Mouza - Madn4 Police Station - Nalhati, District : Birbhum. It was further
alleged that the private respondents, including this deponent and other
persons are involved in such quarry activities.
3.That this deponent appeared before the Honble National Green Tribunal
and have filed the affidavit-in-opposition, categorically suting that this
deponent is in no way connected in the matter of alleged quarry activities.
This deponent was the lawful owner in respect of the certain land measuring
about l3l decimals classified as'Dhani Awal' in Dag Nos. 714,715 and716
at Mouza - Madn4 Police Station and ADSR - Naihati, Sub-Division -
Rampurhag District : Birbhum which this deponent have transferred and
parted with possession on execution ofDeed ofConveyance in favour ofthe
Purchaser namely Gaden Majhi and this deponent have no landed property
in the aforesaid Dags / Plots which is the subject matter of the alleged quarry
activities.
4.That I say that I am not involved and/or engaged in any quarry activities
S.That the statements made in paragraphs 1 to 4 are true to my knowledge.

tos=?\ b\qrrr)-l(

DEPONENT

Identified by me :

Advocate

2

B,rt
*
:t
-sa

\)

,b
rJ

-l +

Tfr

245



o
{

Before the National Green Tribunal,
Eastern Zone Bench, Finance Centre,

3rd Floor, New Town, Kolkata.
Original Application No. L33 / 2023 / EZ.

In the matter of :-
Serajul Islam 86 Anr.

....Applicants
Versus

The State of West Bengal 86 ors.

....Respondents

Supplementary Affi davit-cum-Exception
of Respondent No, 17, to the Report

Somosreedebi Dutta
Advocate,

High Court, Calcutta
6, Old Post Ofhce Street, 1st Floor,

Room 35, Kolkata-70000 1

Mobile: +97 743950541
Enrol no. F / 1218 / 1435 /2022

Email: somosreedebidutta@gmail.com

BT.a

filed bv the West Benqal Pollution
Control Board.
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